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FIARE F HATAT

g
75 faeet, 10 wead, 2026

FT.3T. 698(37).— Fra T TLATL, HAAT (T HT AT A01a) 7w, 2014 F 977 7foq Faet erterf=aa,
2013 (2013 FT 18) it &TXT 454 FIXT W& LTRAT T TART FLd gU 3T FIXATLE HTd HATAT 0l ATEAATAT
& STTEERA FXd U, ST W o TSI, AT, 90 |, a7 3, 39-8€ (i) § &% 24 974, 2015 %
3T, HEAT 831 (31) 3¥ faeia 25 JATE, 2019 F FT.3M. AT 2650 (37) F ATEAT F THI1AT gs off, A=
I FTAT o ST UH ATAFHT F qger FohU 10 o A7 gor fow aru o, vagrr Feferfed st ot & =
A= o TSl & oI g Toreee o awer [Miey Samtael & qaer § == sqfearat & &9
H s T 8
*.. KK freeTe ¥ AfFTe & ¥ st sy Jrer /A
WREENEE
(1) (2 )
1 Foet TR, TE ToreTeY & faeett-l | =ferr fawett, aferr-afan faweht, 72 faeeht, aferor-
74 faeeft siv q&T faeeft 3 e

1003 GI/2026 (1)
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2 FOAT TTECTE, T TroremT & fReel- | 7ex fReeht, ufanfy feeett, s faeett, sae-ufanfy
Il e, STE-gAT faeeft ST amgasT & foren
3 FOT ThoreeTe, gheamn g T
4 FHOAT TSEETY, TSR USTTE T HEOT 1159 ST §9 7 &7
FETE
5 FIAT TR, 3L TR AEHT Y, AWIT, FAWIIRI, AT, SFATEAT,
AR, TaTH, Fg0ed, dfedT, T, e,
e, @A, TeraT, whETETs, Bag s, TS,
T, TEYY, gHINYY, g¥als, ST, ST,
FMR, TE@EIR  EHI, ACAIE, q@q95,
A, T FAT T, AL, ATawdt, Fgrd
= o)
6 FOAT TorEETY, 3T Taer-l AN, STANTE, TN, JARIMRY, TeT, TharsTag,
MIHgE 7, ASATETE, 3TTE, M, HE,
A, TR, #3985, PRI, gAY 3T
Tt frer STt &1
7 FIAT TEE-Hg-ATTE T THTIF, TFl ITEE 5T
SEALkES]
8 FOAT TOTEET-Ag- AT T THIIH, STH |69 57 & 9 oY FH9HIT T 99 57 &
KEALE]
9 FOAT T T -Hg-ATTa I THTI, fOmaT | av el fBam=e yaer T
10 | &=t T, FrereTar-| aferg vt T § FrersRrar o
11 | FOdT TR, Frerar-1l FIAFTAT 7T T BISHL TIRTH ST 157
12 | AT TSEE-Ag- AT FH1IH, TedT | qF 0l Eer =9
13 | T G= FT HIAT A -Tg-aTHhT | FFO AT T4
T, Fadh
14 | FOAT TEE-Ag-ATHH T THIF, =T | FF0 AREE 1T5T|
15 | FodT TSTEeTY, ATRTer Y, FETAH, A, B, s, anmE &
FEOTAA T o HYOT TS|
16 | Fu=t TR, 3w (i) FraFEey, gaqer, BN, =2, Femhed,

T, AL, Fow, e e # v g
TS T
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EHT Y MFER F 99 757 &7
17 | &t TR, FaeT ARAATE T § ¥, g0, B, =20,
FOMRAT, THEA, TARRT, Faw, e S
18 | FoT TSTEETY, Ig=T o T & TS
19 | st TrEETE, TATEAH T T TR TIoF ST T[T e
AAGT BT Tz |
20 | FUAT ISR, geETe HEUT T IS4
21 | FOAT TSTE, e HEOT T 1o
22 | @Ot TR, Has-l HETY T5T § H{as oY Jas Uiy e
23 | @O TR, Hae-l HETY W59 § Sare, g, STonld, Jgd,
AT, TTerEY, TS S 310 e
24 | FOeAT TSR, AN HETY TST § ST, AHOEd!, die, WS,
AT, AWML, AlGE, SEHMETE, 9<adl, 79T,
FATFAH ST TaqHT FSret|
25 | FOeT TSR, qOr HETY 5T H U, SAZHEY, Hleagl T, AT,
AT, TETAT, TATRRT ST Figgat e
26 | FAT USTEIE-HE- AT FHITF, AT | gl i1 777 ST 26T 69 T & 67 4
27 | FOAT ISR, AEHRTETR HEOT ST ST T HH T &7 JME 3T
T gt
28 | FuAT SR, Ao TEUT 7eT T T4
29 | et TR R-AE-STER AT, el FefeTE T
e
30 | FOl TR R-HE- AT FHTT, AT [ FF01 TS IS4
31 | FUAT e, AsFaret HYOT SATET T T3
2. TATAAOTAS JTTARTOT T 9T et & Aeg s ordier, afs Fire gf, Gaterd TTaforh Aeers &
THe ZRIT, TS| I8 AT FATE 9 ATIFRR & 8, ST o qd aenre i ateg==r §
T g, ST 9T % TSI, T, 97 |, @2 3, 3U-8T (i), "=AT F1.37T. 4852 (1),
o 23 srFga, 2025 # T g2 off 2l
3. A ATIHAAT & YW 2 &l qRIE qF AT TITFIT 6 THe At aeft Frdars!, T
TR Haerhi & qWer Ffaq il il 36 ATIG=AT % AR (Mqers ot
4. T AR 16 FEALT, 2026 T THATEAT R

[T, &. Hf¥-01/4/2025-Fr0er-V-THein]

ATATHEAT TS, S q1od
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION

New Delhi, the 10th February, 2026

S.0. 698(E).— In exercise of the powers conferred by section 454 of the Companies Act, 2013 (18 of 2013)
read with the Companies (Adjudication of Penalties) Rules, 2014 and in supersession of the notifications of the Ministry
of Corporate Affairs, published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (ii), vide number
S.0. 831 (E), dated the 24™ March, 2015 and number S.O. 2650 (E) dated 25" July, 2019 respectively, except as respects
things done or omitted to be done before such supersession, the Central Government hereby appoints following
Registrars of Companies as adjudicating officers for the purposes of this Act in respect of jurisdictions indicated against
each Registrar

SL. Designation States/Union territories/Districts under the
No. registrar’s jurisdiction
@ @ (&)
1 Registrar of Companies, National Capital Districts of South Delhi, Southwest Delhi, New Delhi,
Territory of Delhi-I. Southeast Delhi and East Delhi.
2 Registrar of Companies, National Capital Districts of Central Delhi, West Delhi, North Delhi,
Territory of Delhi-II. Northwest Delhi, Northeast Delhi and Shahdara.
3 Registrar of Companies, Haryana. State of Haryana.
4 Registrar of Companies, Chandigarh. Whole State of Punjab and Union territory of
Chandigarh.
5 Registrar of Companies, Uttar Pradesh-I. Districts of Ambedkar Nagar, Amethi, Amroha,

Auraiya, Ayodhya, Azamgarh, Badaun, Bahraich,
Ballia, Balarampur, Banda, Barabanki, Bareilly, Basti,
Bhadohi, Bijnor, Chandauli, Chitrakoot, Deoria,
Etawah, Farrukhabad, Fatehpur, Ghazipur, Gonda,
Gorakhpur, Hamirpur, Hardoi, Jaunpur, Jalaun, Jhansi,
Kaushambi, Kannauj, Kanpur Dehat, Kanpur Nagar,
Kushinagar, Lakhimpur Kheri, Lalitpur, Lucknow,
Mabharajganj, Mahoba, Mau, Mirzapur, Moradabad,
Pilibhit, Pratapgarh, Prayagraj, Raebareli, Rampur,
Sambhal, Sant Kabir Nagar, Shahjahanpur, Shravasti,
Siddharth Nagar, Sitapur, Sonbhadra, Sultanpur, Unnao
and Varanasi.

6 Registrar of Companies, Uttar Pradesh-II. Districts of Agra, Aligarh, Baghpat, Bulandshahr, Etah,
Firozabad, Gautam Buddha Nagar, Ghaziabad, Hapur,
Hathras, Kasganj, Mainpuri, Mathura, Meerut,
Muzaffarnagar, Saharanpur and Shamli.

7 Registrar of Companies-cum-Official Whole State of Uttarakhand.

Liquidator, Dehradun.

8 Registrar of Companies-cum-Official Union territory of Jammu and Kashmir and Union
Liquidator, Jammu. territory of Ladakh.
9 Registrar of Companies-cum-Official Whole State of Himachal Pradesh.
Liquidator, Shimla.
10 Registrar of Companies, Kolkata-I. District of Kolkata in the State of West Bengal.
11 Registrar of Companies, Kolkata-II. State of West Bengal except the district of Kolkata.
12 Registrar of Companies-cum-Official Whole State of Bihar.
Liquidator, Patna.
13 Registrar of Companies-cum-Official Whole State of Odisha.
Liquidator, Cuttack.
14 Registrar of Companies-cum-Official Whole State of Jharkhand.

Liquidator, Ranchi.

15 Registrar of Companies, Guwahati. Whole States of Assam, Meghalaya, Manipur, Tripura,
Mizoram, Nagaland and Arunachal Pradesh.
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16 Registrar of Companies, Chennai. 1) State of Tamil Nadu except Coimbatore,
Dharmapuri, Dindigul, Erode, Krishnagiri, Namakkal,
Salem, The Nilgiris, Tiruppur districts.

(i) Union territory of Andaman and Nicobar
Islands.
17 Registrar of Companies, Coimbatore. Districts of Coimbatore, Dharmapuri, Dindigul, Erode,

Krishnagiri, Namakkal, Nilgiris, Salem, Tiruppur in the
State of Tamil Nadu.

18 Registrar of Companies, Puducherry. Union territory of Puducherry.

19 Registrar of Companies, Ernakulam. Whole State of Kerala and Union territory of
Lakshadweep Islands.

20 Registrar of Companies, Hyderabad. Whole State of Telangana.

21 Registrar of Companies, Bangalore. Whole State of Karnataka.

22 Registrar of Companies, Mumbai-I. Districts of Mumbai and Mumbai Suburban in the State
of Maharashtra.

23 Registrar of Companies, Mumbai-II. Districts of Aurangabad, Dhule, Jalgaon, Nandurbar,
Nashik, Palghar, Raigad and Thane in the State of
Mabharashtra.

24 Registrar of Companies, Nagpur. Districts of Akola, Amravati, Beed, Bhandara,

Buldhana, Chandrapur, Gadchiroli, Gondia, Hingoli,
Jalna, Latur, Nagpur, Nanded, Osmanabad, Parbani,
Wardha, Washim and Yavatmal in the State of

Mabharashtra.
25 Registrar of Companies, Pune. Districts of Pune, Ahmednagar, Kolhapur, Solapur,
Satara, Sangli, Ratnagiri and Sindhudurg inthe State of
Mabharashtra.
26 Registrar of Companies-cum-Official Whole State of Goa and Union territory of Daman and
Liquidator, Goa. Diu.
27 Registrar of Companies, Ahmedabad. Whole State of Gujarat and Union territory of Dadra and
Nagar Haveli.
28 Registrar of Companies, Gwalior. Whole State of Madhya Pradesh.
29 Registrar of Companies-cum-Official Whole State of Chhattisgarh.
Liquidator, Bilaspur.
30 Registrar of Companies-cum- Official Whole State of Rajasthan.
Liquidator, Jaipur.
31 Registrar of Companies, Vijayawada. Whole State of Andhra Pradesh.

2. The appeals, if any, filed against the orders passed by the adjudicating officers shall lie before the concerned Regional
Director having jurisdiction over the adjudicating offices as provided in the notification of the Government of India,
published in the Gazette of India, Extraordinary, Part II - Section 3-Sub-section (ii), vide numbers S.O. 4852(E), dated
the 23 October, 2025.

3. All proceedings pending before the adjudicating officers, and appeals pending before the Regional Directors as on
date of commencement of this notification shall, from the date of such commencement, be dealt in accordance with
this notification.

4. This notification shall come into force with effect from the 16" day of February, 2026.

[F. No. Policy-01/4/2025-CL-V-MCA]
BALAMURUGAN DEVARAJ, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

SARVESH KUMAR

and Published by the Controller of Publications, Delhi-110054. ST




		2026-02-11T22:07:50+0530
	SARVESH KUMAR SRIVASTAVA




